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v ncy

Shrarn Shakti, Bhawan, Rafi Marg,
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Dated, the l6h May,2024
r

subject; ' Serection for 1[6 p6sts of presiding orlicer in cenarar GovernmentIndustriet Tribunel-cum-Labour Court _reg. 
- ----'-b vrrrllr

I Tribuuat:- The centrar covemment Industriar rribunar-cum-Labour courts areauthorities estabrished under the Ind.striar Dirp*;; ri#io 
"a.;uai"ate 

(i) the industrialdispures relating to any maner,. wr,"trr.. .p"lin"a inir,. 
'i"*"a 

schedure or rhe Thirdschedule (and for performing such other funitio"r 
^ 

i"v'i. *.ig"ed to them under rhe Act)and -(ii) appeals under the Emproyees provideni ela- *i Miscelraneous provisions
Acl'1952' 

-A Presiding officer' upon serection, ,nuy u" port"i in any Industriar rribunalestablished under lndustrial Disputes Act, 1947.

2. 
.vacancy:- Applicarions are being invited for rhe following vacancies and likely

vacancies that may arise by end of th e yei 2)24in vanous CGIT<um-LCs:_

3. oualilication:- The qualification, erigibility, sarary and other terms and conditions
for the appointmenr of a candidate will be governed by the provisions of the Tribunal
Reforms Act,2021 & Tribunar (conditions ofservice) Rurls, zoir.The length of service as
per eligibility criteris will be reckooed as on th€ hst date of receivinglpplications ss
pll-thi: y""lr"y circular. Pay of the selected candidates will be regulited'as per Rule
l0(3) of the Tribunal (conditions of service) Rules, 202r and Dopli oM No, 3812016-
Estt(Pay Il) dated 01.05.2017. As per rhe Tribunal (condirions of Service) Amendmenl
Rules, 2023 - Notwithstendirg snything contained in rule 3, a persotr holding or has beld
the post of Chlirperson or Member, as the crse mey be, ofeny Tribunal shsll be etigible
for re,appointment.

4, Procedure for selection: - The Search-cum-Section Committee constituted under the
Tribunal Reforms Act 2021, for recommending nirmes for appoinunent to the post of
Presiding Officer, shall scrutinise the applications with respect to suitability of applicants for
the said posts by giving due weightage to qualification and experience of candidates and
shortlist candidates for conducting personal interaction. The frnal selection will be done on
the basis of overall evaluation of candidates done by the Committee based on the
qualification, experience and personal interaction.
(Tribunal Reforms Act, 2021 & Rules made thereunder car be accessed from the
link https://dor.gov.in/sites/default/fileJact,pdf & https://dor.gov.in/sites/defaulUfiles/rules
.pdf rcspectively.)

S, No. Post Place Date of Vacan
I Officer Chennai 09.09.2023
2 Of{icer Dhanbad-l 02.t0.2022
3 Prcsidi Officer 04.10.2023Dhaabad-ll



h*l{x;,':tdlif rx$l#xr.r,1iffi$[uq...liiffiifi .-t-S,

emoloyer/ head of office/ ro*u,aiif urtt ority as in AnnerureJr (iii) clear photocopies of

the'uo-todate CPJAPAR a*"J'"lffi"mll"ontuining CRS/APARS of at least last five

vearsdulv auested by u ctoup 'l'#Jtiti"l t"a" lrt"t*J" (v)'inteoriw certificate/clearance

'ft # ;ilifi;;i'dt *T'*T":iH:#ilT:X"fi :lffi";ffIi$'J'X?i::i:' ;:
maior or minor Penaltles. lr ar

i:iffiil rfi;;J, ;" "t 
to *""r"tr'i'-"rnce larest bv s'30 P'M on 30'06'2024''

Sh. S. R. Dan4 Deputy Secretary' Room No

Shram Shakti Bhawan, New Delhi'

318, Ministry of Labour and Employment'

6.NoTA/DAwillbeadmissibletothecandidatestobecalledforinterview/interaction.The
candidates are required to make own arrangements'

7. Advertisement and Prescribed applicatioo form. can- be 
-down-loaded 

ftom Minisrry's

;.b;ir;'i;;.i"bour.gov.in). TL iivertisement is also forwarded to the Regislrar

General of all High Courts and Department of Justice' Ministry of Law and Justice' for

onward transmission and publicity'

8. Any application received after due date or incomplete applications will not be entertained'

Widepublicitymaybegiveninatlorganizationsandtheirfieldformationstofacilitateearly
and optimum number of application.

(DhananjaY Sharma)

Under Secrctary to the Govt. of India

To

(i) Registrar General of all High courts, with a request to notis all the retired judicial

offrcers of your concemed High Coun about the vacancy and to ensure that the

applications (serving as well as retired) are routed through the Registrar General of

rBpective High courts only rs per the directions ofthe chairperson ofthe seerch-cum-

Selection Committee.

(ii) Department of Justice, Ministry of Law and Justice, Jaisalmer House, Man Singh Road,

New De lhi

RAJASTHA N HIGH COURT JODHPUR

No. /RSJ /Estt.A(ii) /04/ 1995(V) , u65 oate ' zsIs{zoz9

)

Copy forwarded to fottowing for information.and necessary action:-

f. ff on'UiJ'.ltting Judges of RHC, Jodhpur through their P'S'

i. ii"eir.i"itAJtin.i, 
"nnca, 

Jaipur with the request to circulate it- ;;;;gti itt tne non'ute Judges sitting at RHCB, Jaipur through their P'S'

3. Hon'bie Judges who have retired in May,2077 and thereafter'
4. Att the Judiciat Officers inctuding officers posted on deputation in

various district/ Registry in District Judge Cadre, who are going tci retire
on or before 31.05.2025.

5. Comp uter Cett, RHC, Jodhpur to uptoad it on website of Rajasthan High

Court and E-mait to retired Hon'ble Judges.

mn. )



File No.A- I I 0t 61 03 /2024-CLS-I(E)
Govemment of India

Ministry of Labour and Employment

+3 7r4re73- 
'.)EIx-=

\w
Shram Shakti, Bhawan, Rafi Marg,

New Delhi-l10001
Dated, the l6th May,2024

Subject: - Selection for the posts of presiding officer in centrar Government
Industrial Tribunal-cum-Lrbor. Cor* 

;llB; * *

l. Tribunal:- The centrar Govemment Industrial rribunal-cum-Labour courts are
authorities established under the Industrial Disputes Act, 1947 to adjudicate (i) the industrial
liputes relating to any matter, whether .p""ifi"d in the seconj scheduie o. ,to it iraSchedule (and tor pertormrng sucn other ri"rncdons as may be assigneci to them uncier rhe AutTand (ii) appeals under the Emproyees provident runa ana Misceraneous provisions
4cr,.19.52' A Presiding offrcer, upon selection, may be posted in any Industriai iribunar
established under Industrial Disputes Act, 1947.

2. vacancy:- Apprications are being invited for the following vacancies and liketyvacancies that may arise by end of the yei 2024in various CGIT-cum-LCs:_

3' 
_, ouali.figatiop:- The qualification, eligibility, salary and other terms and conditionsror rne apporntmenl or a candidate wilr be govemed by the provisions of the TribunarRefornrs Acr,202l & Tribunal (Conditions of Service.l Rules, 202t. The length ,f ."_i". 

",per eligibility criteria wi[ be rcckoned as otr the iast date of receiving apprications asper this vacancy circurar. pay of the serected candidates wifl be reguritei'". f". ilrr.r0(3) of the Tribunar (Conditions of service) Rures,202l and DopTs oM No. 3t3r20r6-Esrt(Pay II) dated 01.0s.20t7. As.per rhe i-riuurui lconditions of serricej a-.,,a..*Rules. 2023 - Nofwirhstandilg ln;,thlng cantei:leC i, ._i.:,: pci.ssl f.:*irg 
",. 

[;ii,,.l*the post of Chairperson or Member, 
", 

the 
"rr" ,,rv u", orroi rrirrnai .iirr i".rlgiilr.for re-appointment.

4' Procedure for serection: - The Search-cum-section committee constituted under theTribunal Reforms Act 2021;.for.recommendirs;;;: f". t;ir*;;i'".'in"'p"" "iPresiding officer, shall *-,iii::,lr appticatrons"wittr ri-spect to suitability of applicants forthe said posts 
-by 

giving due weightage to qualification and experience of candidates andshortlist candidates for conducting perional i'"t"*.ii"".'i'i. final selection will be done onthe basis of overa, evaluation of .-aiaut". oon" iy ,lr" committee based on thequalilication, experience eu:td personal interaction.
( r ribunal Refornrs Acr, 20'! & Rules made thereunder can be accessed from thelink https://dor.gov.inlsites/defauUnteslact.paf a;;;;;;"..g"r.irlsites/default/files/rures.pdf respectively.)

S. No. Post Place Date of Vacan
I Presidin Officer Chennai 09.09.2023

Presidi Officer Dhanbad-I
3 Presid Officer Dhanbad-ll 04.t0.2023

Vacancy Circular

2 02.t0.2022

I



l.Name:

2. Date of Birth :

3. Category(SCi ST/OBC/UR) ;

4. Designation/Profession :

5. Contact Details:

6. Service to which belong :

7. Educational qualification (in reverse chronological order):

8. Work Experience:

Space for
photograph

duly signed

by candidate

8A. For the experience as employee, Employment record in chronological order starting with present
Employment, Iist in reverse:

Residential Official
Present Permanent

Address
Mobile/Phone No.
Email:

st.
No.

Name of
University/Equivalent
Institution

Year of
Passing

Divisior/%
of marks
obtained

Academic
Distinction

Subject/Special ization

Sl. No Name & address of
High Court

Designation, Pay
or Scale of (pay
in Pay Matrix)

Period of Service Nature of
work/experienceFrom To

Annexure-I

PROFORMA

9. Date from which drawing the pay scale :

in the grade of High Court Judge/ District Judge/Additional District Judge.

Degree



5. Application Procedure:- Applications of eligible and willing officers are requested
through Registrar, High Court/ Ministry of Law and Justice and should be accompanied with
(i) bio-data in the prescribed proforma at Annexure-I (ii) Certificate to be fumished by the
employer/ head of office/ forwarding authority as in Annexure-Il (iii) clear photocopies of
the up-to-date CR/APAR dossier of the officer containing CRs/APARs of at least last five
years duly attested by a Group A officer (iv) cadre clearance (v) integrity certificate/clearance
from vigilance and disciplinary angle as in Annexure-Ill (vi) statement giving details of
major or minor penalties, if any, imposed on the officer during the last ten years, to the
following address, so as to reach this office latest by 5.30 P.M. on 30.06.2024.

Sh. S. R. Datta, Deputy Secretary, Room No. 318, Ministry of Labour and Employment,
Sham Shakti Bhawan, New Delhi.

7. Advertisement and Prescribeii appiicarion iorm can be downioaded fi-om iV{inistry's
website (www.labour.gov.in). The advertisement is also forwarded to the Registrar
General of all High Courts and Department of Justice, Ministry of Law and Justice, for
onward transmission and publicity.

8. Any application received after due date or incomplete applications will not be entertained.

Wide publicity may be given in all organizations and their field formations to facilitate early
and optimum number of application.

(Dhananjay Sharma)
Under Secretary to the Govt. of India

To

(i) Registrar General of ali High Couns, with a request to notifu aii the retired judrciat

officers of your concemed High Cou( about the vacancy and to ensure that the
applications (serving as well as retired) are routed through the Registrar General of
respective High Courts only as per the directions ofthe Chairperson ofthe Search-cum-
Selection Committee.

(ii) Department of Justice, Ministry of Law and Justice, Jaisalmer House, Man Singh Road,

New Delhi

6. No TA/DA will be admissible to the candidates to be called for interviedinteraction. The
candidates are required to make own arrangements.



I G. Write up on adjudicating experience

of the applicant (200 words)

I I . Experience alongwith brief write up in handling :

Cases before relevant to labour disputes

12. Annual Income along with copy of :

latest ITR [For Candidates ot]rer than Golt. or Judicial Officers]

13. Write up on 05, major achievement :

(200 words each)

14. Awards/honours/Publications, if any :

15. Affiliation with the professional bodies,';

Institutions/societies/or any other body

Including political party.

I 6. Additional information, if any, which :

You would like to mention in support

ofthe application for the post.

Details of Such cases

(Reported Casesfu nreported Cases)



DECLARATION

l. I certifu that the foregoing information is correct and complete to the best ofknowledge and belief
and nothing has been concealed/distorted. If at any time I found to have concealed./distorted any
material information; my appointment shall be liable to summary termination without notice.

2. I shall not withdraw my candidature after the meeting of the Selection Committee.

3. I shall not decline the appointment, ifselected for appointment by the ACC.

4. I shalljoin within 30 days from the date ofissue of order ofappointment.

5. I am aware that in case I violate any ofthe conditions mentioned at SI.No.2 to 4, the Government
of India is likely to debar me for a period ofthree years for consideration for appointment outside the
cadre and in any Autonomous Body/Statutory Body/Regulatory Body.

Place:

Date:

Signature of the candidate



CERTIFICATE TO BE FI]RNISIIf,D BY FORWARI) EING AUTHOTITY

l. Certified that the particular furnished by Shri/Smt/Kum
are correct and he/she possesses educational qualifications and experience mentioned in Annexure-l

2. It is also certified that there is no vigilance/ disciplinary case either pending or being contemplated
against him/her and vigilance clearance issued by CVO in the enclosed Annexure (III).

3. His/her integrity is certified.

5. The up-to-date attested Photostat copies of ACR./APAR of last years (each Photostat copy of
ACR/APAR should be attested) in respect of Shri/SmVK
in enclosed herewith.

Seal & Signature ofthe cadre conholling Authority

Annexure-Il

4. No major or minor penalty was imposed on Shri/Smt/Kum--

. during the last l0 years period.



Annexure-III

PARTICULARS OF CERS FOR WHOM VIGILAN CE CLEARANCE IS BEING
SOUGHT

(To be fumished and signed by the CVO or HOD)

l. Name of the Officer (in ftrll) :

2. Fathers name :

3. Date of Birth :

4. Date of Retirement :

5. Date of entry into service :

6. Service to which the officer belongs :

including batch /yearl cadre etc. ,

wherever applicable

7. Positions held (During ten preceding years):

8. Whether the officer has been placed on :

the agreed list or list of Officer of
Doubtful Integrity (ifyes, details to be given)

9. Whether any allegation of misconduct :

Involving vigilance angle was examined
against the officer during the last l0
Years and if so with what result (+)

10. Whether any punishment was awards to :

the officer during the last l0 years and if
so, the date of imposition and details of
penalty (+)

I l. Is any disciplinary/ criminal proceedings :

or charge sheet pending against the officer as on date (ifso, details to be
ftrrnished, including reference number,
if any of the Commission)

12. Is any action contemplated against the :

Officer as on date (if so, details to be fumished (*)

S.No. Organisation
(name in full)

Designation
& Place of
Posting

Name of the
Court

From To



(*) lfvigilance clearance had been obtained fiom the Commission in the past, the information may be
provided for the period thereafter,

Date:

(NAME AND SIGNATT]RE)


